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Tho following Act of the Tamil Nadu Logislalive Assembly recolvad the assent of the Govemor
on the 11th June 2010 and s hereby published for genaral information:-—

ACT No. 24 OF 2010,
An Act further to amend the Anna Unlversity, Chaennal Act, 1978.

WHEREAS for the dsvelopmant of enginaaring, technology and allisd sclances
and for furthering the advancement of learning and prosecution of research In englneering,
technology and allled sclences, a unitary type Unlversity comprising of the College of
Engineering, Guindy, four departments of the University of Madras located In Alagappa
Chettlyar College of Technology, Guindy, Chennal and Madras Institute of Technology,
Chrompet, Chennal was established in {ha year 1878, by the name of Perarignar Anna
Unlversity of Technology, by the Perarignar Anna Unlversity of Technology Act, 1978 (Tamll

Nadu Act 30 of 1978);

AND WHEREAS the name of the Perarignar Anna University of Technology was
changed as Anna University by amending the sald Tamil Nadu Act 30 of 1978, by the
Perarignar Anna Universlty of Technology (Amendment and Special Provislons) Act, 19882
(Tamll Nadu Act 26 of 1982): .

AND WHEREAS with a view to maintain a uniform syllabus, and to provide facllities
and opportunities for higher educatlon in englneering, technology and allled sciences, by
instruction, training, research, development and extension, and to devise and Implement
a programme of education in engineering, technology and allied sciences that Is relevant
to current needs of the society, the Government decided to bring all the engineering
colleges in the State under one roof. As the Anna University was an exclusive technical
university with all necessary infrastructural facilities, the Government converted the Anna
University which was a unitary type university into an affiliating type universlty by amending
the Anna University Act, 1978 (Tamil Nadu Act 30 of 1978) suitably, by the Anna University
(Amendment) Act, 2001 (Tamil Nadu Act 26 of 2001);

AND WHEREAS after the Anna University became the affiliating type university in
respect of engineering colleges in the State, it was realized that managing the affairs
of more than 240 engineering colleges across the State from Chennai was a near
impossibility and with a view to ensure better and effective monitoring of the engineering
colleges, the Government established three more Technical Universities in the State with
clearly demarcated areas;

AND WHEREAS there are 136 engineering colleges now affiliated to the Anna
University, Chennai and the teachers in the said university spend most of their time for
the supervision of student's admission and examinations in the affiliated colleges and
for inspecting the infrastructure facilities provided in the said affiliated colleges. As a
result, teachers are unable to involve themselves in the research work. Therefore, many
educationists have expressed the views that a unitary type of university may be established
in the State to provide higher studies in engineering and technology and to undertake
research studies in engineering and technology. Accepting the said views, the Government
have decided to revert back to unitary type university which was in existence prior to

2002;
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Tamll Nadu
Acl
30 011978,

Br it enacted by the Legislativa Assambly of the Sltate of Tamll Nadu In the Sixiy-first
Year of the Republic of Indla as follows:—

1. (1) This Act may be called the Anna Unlversity, Chennal (Amendment) Act,
2010
{(2) It shall come inlo force on such date as the State Government may, by
notlfication, appoint. o
2. In section 1 of the Anna University, Chennal Act, 1978 (herelnafter referred to

as the principal Act), in sub-section (1), for the expression “Anna Unlversity, Chennal
Act’, the expression “Anna University Act’ shall be substltuted.

3. Section 1-A of the principal Act shall be omitted,

4. In section 2 of the principaj Act,—

(1) for clauses (a), {aa), (ab), (ac),(ad),(as).(b),(c) and (d) the following clauses
shall be substituted, namely:— )

“(a) “appointed day" means such date as the Government may, by nofification,
appoint under sub-section {2) of saction 1;

(b) “constituent coflege” means any institution specified in Schedule I

(c) "Dean” means the Dean of each Facuity;

(d) “Director” means the head of a constituent college, the head of ressarch
and development or the head of every centre of Advanced Study, as may b_e
prescribed;”;

(2) clause (ha) shali be omitted;
(3) clause (m) shall be omitted;
(4) for clause (k), the following clause shall be substituted, namely:—

“(k) “teachers” mean such Assistant Professors, Associate Professors,
Professors, Deans, Directors and other like persons as may be declared by the statutes
to be teachers;” .
5. In section 3 of the principal Act, after sub-section (2), the following sub-sections
shall be inserted, namely.—

*(3) The University shail be of the unitary type and shalj comprise pf the College
of Engineering, Guindy, Chennai and the institutions specified in Schedule |.”

“(4) The jurisdiction of the University shall extend to the whole area comprised
in the Chennai Metropolitan Planning Area as defined in clause (23-a) of section 2 of
the Tamil Nadu Town and Country Planning Act, 1971 (Tamil Nadu Act 35 of 1972) and
the University may establish campuses at such places within its jurisdiction as it may

deem fit.",

6. In section 5 of the principal Act, ciauses {ac).(ad),(ae),(af) and (ag) shall be
omitted.

7. Section 5-A of the principal Act shall be omitted.

Shorl title rnd
commence
meni.

Amendmani of
section 1.

Omizsion of
seclion 1-A.

Amendmeni of
sectlion 2,

Amendment of
section 3.

Amendment of
section 5.

Omission of
section 5-A.




T

06 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

Amendmaent of 8. In soeclion 8 of the principal Act—
section 11, 4
(1) for clause (5), the following clause shall be subslituted, namely:—
‘(5) The Directors;",
(2) In clause (7), the word "and" shall be added et the end,
(3) clause (7-A) shall be omitted.
9. In sactlon 11 of the princlpal Act—

(1) for sub-saction (2), the following sub-section shall be substitutad, namely.—

“(2) For the purpose of sub-saction (1), the Commiltee shall consist of three
persons of whom one shall be nominaled by the Syndicate, one shall be nomlnated by
the Government and one shall be nominated by the Chancellor:

Provided that no person shall be nominated to the Committee unless he Is an eminent
person In the fleld of judiclary, administration, education or Industry:

Provided further that the person so nominated shall not be a member of any of
the authorities of the University.”,

(2) after sub-section (4), the following sub-section shall be Inserted, namely:—

“(4-A) The Vice-Chancellor shall not be removed from his office on the
ground of willful omission or refusal to carry out the provisions of this Act, or abuse of
the powers vested In him except by an order of the Chancellor passed after due enquiry
ordered by the Government, by such person who is or has been,—

(i) a judge of the High Court; or

(i) an officer of the Government not below the rank of Chief Secretary
to Government;

(iii) a Vice-Chancellor of any University in the State of
Tamil Nadu, as may be appointed by the Government in which the
Vice-Chancellor shall have an opportunity of making his representation against such

removal.
Amendment of 10. In section 13 of the principal Act,— |
section 13.
(1) in the marginal heading, for the expression “Chairmen", the expression “Directors” ;
shall be substituted: : |
(2) for the expression “Chairman of a Faculty”, the expression “Director" shall '
be substituted. i
Omission of 11. Section 15-A of the principal Act shall be omitted. H
section 15-A. [t
(I
Amenfimenl of 12. In section 17 of principal Act, for sub-sections (2), (3), (3-A), (4), (5) and (6), [l
section 17. the following sub-sections shall be substituted, namely:— |

“(2) The Syndicate shall, in addition to the Vice-Chancellor, consist of the !
following members, namely:— it

Class | — Ex-officio Members.
(@) The Secretary to Government, in-charge of Higher Education;
(b) The Secretary to Government, in-charge of Industries;
(c) The Secretary to Government, in-charge of Information Technology;

(d) The Secretary to Government, in-charge of Law;

(e) The Director of Technical Education. il
e .:|
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Clags ! - Other WMemburs.

(8) One member from among lhe Profassors or Deans or Direclors of the
Mechanical, Aeronautical, Productien and Automoblie Englnesring departiments, nominated
by the Chancellor on the racommendation of the Vice-Chancellor:

(b) One member from among ths Professors or Dasns or Direclors of the
Elactronic Communication Englnaering, informatien Technology end Computer Science
departments, nominated by the Chancelior on the recommendation of theVice-Chancellor;

(¢) One member from among the Professors or Deans or Directors of the .

Civil, Architecture, Electrical and Eleclronic Enginesring, Envirenmsnial end Water Resources
departments, nominated by the Chancelior on the recommendation of the Vicg-Chancalior,

(d) One membsr from among the Prefessers or Deans or Directors of the
Chemical Engineering, Leather Technology, Feod Technology, Bio-Technology departments,
nominated Dy the Chancelior on the recommendation of the Vice-Chancsllor,

{8) One mamber frem among the Professors or Deans or Direclors of Sclance
or Humanities or Management nominaled by the Chancelior on the recommendation of
the Vice-Chancslior;

(fh One member representing industries, public and private sectors, nominated
by the Government; .

(g) One member representing Raesearch institutions having special knowledge
and practical experience in engineering and fechnelogy, nominated by the Chancsllor;

(h} One member elecied by the Members of the Legislative Assembly of the
State from among themselves.

(3) The Vice-Chancelfor shail be the ex-officio Chairman of the Syndicate.

(4) (i) In case the Secretary to Govemnment, incharge of Higher Education or
the Secretary o Government, incharge of Industries or the Secretary to Government,
incharge of Infomation Technology orthe Secretary to Government, in-charge of Law,
is unable to aftend the meetings of the Syndicate, for any reason, he may depute any
officer of his department, not lower in rank than thel of the Depiity Secretary lo
Government, to attend the meetings;

(i) In case the Director of Technica] Education is unable to attend the
meetings of the Syndicate, for any reason, he may depute any officer of the department,
not lower in rank than that of the Depuly Directer, to attend the meetings.

(5) {(a) Save as otherwise provided, the members of the Syndicate, other than
the ex-officio members, shall hold ofiice for a period of three years and such members
shall be eligible for election or nomination for ancther period of three years.

(b) Where a member is elected or nominated to the Syndicate in a casual
vacancy, the period of office held for not less than one year by any such member shall
be construed as a full period of three years:

Provided that a member of the Syndicate who is elected or nominated in his capacity
as a member of a particular electorate or body, or the holder of a particular appointment,
shall cease to be a member of the Syndicate from the date on which he ceases to be
a member of that electorate or body, or the holder of that appointment, as the case may
be:

Provided further that where an elected or neminated member of the Syndicate is
appointed temporarily to any of the cffices by virtue of which he is entitled to be a member
of the Syndicate ex-officio, he shall, by netice in writing signed by him and communicated

fo the Vice-Chancellor within seven days from the date of his taking charge of his-

appointment, choose whether he will continue to be a member of the Syndicate by virtue
of his election or nomination or whether he will vacate office as such member and become
a member ex-officio by virtue of his appointment and the choice shall be conclusive. On
failure to make such a choice, he shall be deemed in have vacated his office as an
elected or a nominated member.
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Ameadment of
gsaclion 19,

Amendment of
sacllon 20,

Amendment of
secton 31.

Omlsslon of
Chapters
VAL, VII-A
and VII-B.

Amendment of
section 43.

Amendment of
section 44.

Insertion of
new seclion.

Substitution of
Schedules |,
I-A and I-B.

Amendment of
Schedule II.

(6) When a person ceases lo be a mamber of lhe Syndlcale, ha shall cease
lo be a member of any of the authorilies of the Unlversily of which he may happen
lo be a member by vifue of his membership of the Syndicala.

(7) The members of the Syndicale shall not be entilled to recelve any remuneralion
from the Universily except such dally and {ravelling allowances ss may bo prescribed:

Provided thal nothing conlainad In this sub-seclion ehall preciude any member from
drawing his normal emeluments lo which he Is entltied by virue of the office he holds.

(BY A member of the Syndicale, other than ex-offfclo member, may tender
resignation of his membershlp at any lime before the term of his office explres. Such
resignation shall be conveyad lo the Chancellor by a letler in wriling by the member,
and the resignation shall take effact from the date of its acceplance by the Chancellor.

13. In sectlon 10 of the princlpal Act, In sub-section (2), for the expression "Chalrman”,
the expression "Dean" shall be substituted.

14, In sectlon 20 of the princlpal Act—
(1) In clause (x), the following expression shall be omitled, namely.—
"gnd affilialed colleges or Institutions;";
(2) clauses (xvl-a) and (xvi-b) shail be omitted.

15. in sectlon 31 of the principal Act, In sub-sectlon (1), for clause (I), the following
clause shall be substltuted, namely;—

“(i) the admission of the students to the University and its constltuent colleges;".

16. Chapters VI, VIlI-A and VII-B of the principal Act shall be omitted.

17. In section 43 of the principal Act, for the expression “Schedules I, I_-A and
I-B" in two places where It occurs, the expression “Schedule " shall be substituted.

18. In section 44 of the principal Act, for the expression ‘the College of Engineering,
Guindy, Chennal specified In Schedule | and the institutions In Schedule 1-A", the
expression ‘the College of Engineering, Guindy, Chennai and the Institutions specified
in Schedule |" shall be substituted.

19. After section 45 of the principal Act, the following section shall be added, namely:-

"46. Power of Government to give directions.— The Government may, from
time to time, issue such directions to the University, as it may deem fit, for giving effect
to the provisions of this Act and it shall be the duty of the University, to comply with
such directions.".

20. For Schedules I, I-A and I-B of the principal Act, the following Schedule shall
be substituted, namely:—

“SCHEDULE 1.
[See sections 2 (b) and 3(3))

I. Al the Departments located in the Alagappa Chettiar College of Technology,
Guindy, Chennai.

.  The Madras Institute of Technology, Chrompet, Chennai.”.

21. In Schedule Il to the principal Act,-

(1) in the statutes, for the expressions “Chairmen” and *Chairman” wherever they
occur, the expressions “Deans” and “Dean” shall be substituted;

(2) statute 2-A shall be omitted:;

(3) in statute 5—
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() in clause (1)—

(@} in the sacond provisc, lor the expresalon “an Assisian! Professor or
& Reader’, the expression "sn Assoclate Professor or an Aselsiant Professor shall be
substiluted:; . N

. (b) in the ihird -proviso, for the oxpression "Assislanl Professor or Reader”,
the expression “Associale Professor or Assistant Profassor” shall be substituted;

() In clause (2), for the expression "Assistant Professor or Readar”, the
exprassion "Assoctale Professor or Assistant Professor” shall be subsliluled.

{4) for staiute 9, the following statule shali be substitluled, namely.—

"9. Constitution of Academic Council—(1) The Academic Councll shall consist
of the following members, namsly.—

Class | - Ex-Officlo Members.
(8) The Vica-Chancelior;
(b} The Dsan;
(c) Ths Direcior of Library of the Uriversity.

Class H-Other Mambers.

(a) Eight members from among the Professors of the University, nominated
by the Chanceflor on the recommendation of the Vice-Chancellor;

{b) Three educationists having proficiency in matters relating to educeation,
research and educational administration, general and fechnical, nominated by the
Chancellor on the recommendation of the Government;

(c) Three members from among the Chief Engineers or General Managers from
the Depariments of the State Govemment, Railways, Military Engineering Services,
Defence, Post and Telegraphs, Telephones and other autonomous organizations in the
State, nominated by the Chancellor on the recommendation of the Vice-Chancelior;

(d) Three persons from private industries and research organizations having
proficiency in the matter relating to industries and research, nominated by the Chanceller
on the recommendation of the Government;

(e) Three persons from public seclor industies of the Central and State
Departments in the State having proficiency in matter relating fo industries and research,
nominated by the Chancallor on the recommendation of the Government;

(H Three persons from Professional Engineering Societies or institutions or
bodies or associations, neminated by the Chancellor on the recommendation of the
Government; :

k
i
£
i
i

(g) Three persons of eminence from Small Scale industries or Entrepreneurship
Development Board or Apprenticeship Board of both Central and State Govemments,
nominated by the Chancellor on the recommendation of the Vice-Chancelior;

. (h) One person from among the teachers of each of the insfitutions given
below, nominated by the Chancellor on the recemmendation of the Vice-Chancelior—

e

[} Indian insfitute of Science, Bangalore,
() Indian institte of Technology, Chennai,
(i) Indian.insﬁhﬁe of Management, Bangalore, and
(iv) National institute of Technoloegy, Tiruchirappali;
(i} Members of the Syndicate not included in any of the above items:

PR T e
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Provided thal any Chalrperson of a Board of Studies may be Invited to attend
a meeling if his special knowladge may be relevanca (o the llema for discusslon at lhe
moeting.

(2) () In case the Secretary fo Govarnmenl, In-charge of Higher Educatlon or
ihe Saecretary to Govarnment, In-charge of Indusiries or the Secretary to Government,
In-charge of Information Technology or the Secretary to Government, In-charge of Law,
who I8 a member of the Academic Councll by virlue of ltem (l) under Class [I-Other
membera n clause (1) ls unable to sttend the maelings of the Academic Councll for
any reason, he may depule any offlcer of his depariment, nol lower in rank
than that of the Depuly Secralary o Government, {o attend the meetings.

(' In case the Dlrector of Technical Education who (8 a member of the
Academlc Councll, by virtue of item (l) under Class Il-Other members In clause (1) Is
unable to attend the maetings of the Academlic Councll for any reason, he may depute
any officer of the deparimant, not lower In rank than that of the Deputy Direclor, to attend
the meelings.

(3) (a) Save as olherwise provided, nominated member of the Academic Council
shall hold office for a perlod of three years and such member shall be eligible for
nomination for another perlod of three years.

(b) Where a member Is nominated to the Academic Councll to a casual
vacancy, the perlod of office held for not less than one year by any such member shall
be construed as a full perlod of three years:

Provided that a member of the Academlc Councll who is nominated in his capacity
as a member of a particular body or the holder of a particular appolntment, shall cease
to be 8 member of the Academlic Council from the date on which he ceases to be a
member of that body or the holder of that appointment, as the case may be:

Provided further that where a nominated member of the Academic Council is appointed
temporarily to any of the offices by virtue of which he is entitled to be a member of
the Academic Council ex-officlo, he shall, by notice In writing signed by him and communicated
to the Vice-Chancellor within seven days from the date of his taking charge of his
appointment, choose whether he will continue to be member of the Academic Council
by virtue of his nomination or whether he will vacate office as such member and become
8 member ex-officio by virtue of his appointment and the choice shall be conclusive.
On failure’ to make such a choice, he shall be deemed to have vacated his office as
a nominated member.

(4) When a person ceases to be a member of the Academic Council, he shall
cease to be a member of any of the authorities of the University of which he may happen
to be a member by virtue of his membership of the Academic Council.

(5) The members of the Academic Council shall not be entitled to receive any
remuneration from the University except such daily and travelling allowances as may be
prescribed:

Provided that nothing contained in this sub-section shall preclude any member
from drawing his normal emoluments to which he is entitled by virtue of the office he
holds.

(6) A member of the Academic Council other than an ex-officio member, may
tender resignation of his membership at any time before the term of his office expires.
Such resignation shall be conveyed to the Chancellor by a letter in writing by the member
and the resignation shall take effect from the date of its acceptance by the Chancellor.”;

(5) in statute 10, in clause (e), for the expression “Readership”, the expression
“Associate Professorship” shall be substituted.

(6) in statute 11, for clause (1), the following clauses shall be substituted,
namely.—
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‘(1) The Financa Commitiee shall constst ol the following mambers
nemety—

(&) the Vico-Chancellor:

{b) the Saecrelary to Government, in-charge of Finance;

(c) the Secretery {o Governmeant, In-charga of Highor Educatlion:

(d) one member rominatad by the Syndicate from among lis members.

Secretary fo Government, In-charge of Higher Education Is unable 1o stlend the meatings
of the Finance Commitiee, ho may depute any officer of his department no! lowsr in
rank than thal of the Depuly Secretary to Government fo attend the mealings

(7) for statule 13, the following simiute shall be substituted, nameiy;—

“13.  Selection Commiltea —{1) There shall be a Selection Commiites for
making recommendations o the Syndicats for sppointment to the posts of isachers.

(2) The Selaction Committee for appointment to the posts specified in
sub-section (1) shall consisl of ths Viea-Chanceflor, & nominee of the Chancaller, a
nominee of the Government and such other persons as may be prescribed:

d that the selection for such appointment by the Selsction Commities shaf

Provide
be made in accordance with the guidslines that may be issued by the University Grants
Commission or other agencies concerned in relation to such appolntmeni.

(3) The Vice-Chancefior shall preside at the meetings of a Seleclion Commitise.

{(4) The meetings of a Selection Commiittes shall be convened by ths Vicse-
Chancellor.

(5) The procedurs i be foliowed by a Selection Committes in making
recommendations shall be laid Gown in the erdinancas.

6) W the Syndicate i unable to accept the recommendations made by a
Selection Commities, it shall record ifs reasons and submit the case to the Chancelior
for final orders. i

(7) Appointments to temporary posts or vacancies shall be made in the mannelr
indicated below— :

(i) I the temporary vacancy is for a duration longer than one academic
session, it shall be filled on the advice of the Selection Committee in accordance with
the procedure indicated in the foregoing provisions:

Provided that if the Vice-Chaneellor is satisfied that in the interest of work it is
necessary to fill the vacancy, the appointment may be made on a temporary basis by
a local Selection Commitice referred to in  sub-clause (i} for a period not exceeding
six months;

(ii) If the temporary vacancy is for a period less than a year, appoiniment
to such vacancy shall be made on the recommendation of a local Selection Committes

Provided that if ihe, same person holds the offices of the Dean and Head of the
Department, the Sefection Commitiee may consis! of two nominees of the Vice-Chancellor

Provided further that in case of sudden casual vacancies in teaching posts caused
by death or any other reason, fhe Dean may, in consultation with the Head of Department

22. (1) For removal of doubts, it is hereby declared that—

Removal of
doubts.
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{) 1he Vica-Chancallor of the Anna Univarsity, Chennal appolnted under
the Anna Unliverdity, Chennal Acl, 1878 (herelnafter In his seclion referrod to as the 1978
Acl) and holding office ns such Immediately balore the commeancement of this Act shall
continue to be the Vice-Chanceftor of the Anna University tlil his term of office explres;

(i members of tha authorities of the Anna Universily, Chennal alecled
or nominated or olherwies as such members under the 1978 Act and holding office as
such members in any of the authorilles of the Anna Universlty, Chennal Immediately befcre
the commencement of this Act shall cease to be such members, -

(2) The Vice-Chancellor shall make arrangementis for constituting the Syndicate
and Academic Councll of the University within three months from the date of commencemant
of thls Act or such longer perlod not axceeding one ysar afler the explry of the said
perlod of three months, as the Government may, by notification, spacify.

(3) The Syndicate and Academic Councli constituted under sub-section (2) shall
commence to exerclas thelr functions on such dats as the Government may, by notification,
spacify In this behalf,

(4) Untli such time the Syndicate end Academic Council are duly constituted
under sub-section (2), the Vice-Chancellor may constitule any committes comprising of
officers, temporarlly to exercise and perform any of the powers and duties of such
authorities under the 1878 Act and the statutes,

(By order of the Govarnor)

S, DHEENADHAYALAN,
Secretary to Government,
Law Department.

Tamil Nadu
Act
30 of 1978,




